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PRINCIPAL BENCH, NEW DELHI

Original Application No. 485/2024
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ADDITIONAL SUBMISSION ON BEHALF OF APPLICANT/INTERVENOR

e S,

o e 2 for SOt yewr R T we foee srffaem, 1973 e I yew
Teh, Wl o HEM SR Gol T (WEor SR fofeme) tferfeam, 1975 & gragmr i
T G 1S T W T BT SRR (NGT) ST T 3T, feemieen od
TMESATST o TcIal oo o 3idiid, el HErSHI-2021 H WElHT &Ht 918 Afgeha
HicHST, i aoT secres faafaerem, e & af=fed Jit/aerel o warfad Te< ares 6t
/RISl H ST SRe SR St e Wiieer & AR T i e @
deret et 3T TRTel T 19y et T AR B, Yeiiedrsh, Afgher R, SR ud
AT SrfRRa/sray o foru s e 2, foraw wriawer st it ue stafedH &fd ug=
Wl

I ThUT § Gelforq qeaTeieh ST ARediarsh THGYT hl A ~ITATEh0T o T |
M o I H, eI hl X ¥ I AT IS SIS 6 U1 I HATEeish T
Torarm ST &7 R1 =T €Y, SATdeT o | Hefd 3T-UTE e SeE, J1ed 31T 37 gEdTaNl
Her TR ST 1@ €, difeh Wi =ArTfRreior SR U FohT sl Wik 3aciish AN 3fed
ﬁﬂ‘ra%mma%:-

Respected Sir,

It is most respectfully submitted that in blatant violation of the
provisions of the Uttar Pradesh Urban Planning and Development Act, 1973 and the
Uttar Pradesh Parks, Playgrounds and Open Spaces (Preservation and Regulation)
Act, 1975, as well as in direct contravention of the orders, directions and guidelines
passed by the Hon’ble Supreme Court and the Hon’ble National Green Tribunal
(NGT), on the land/hill earmarked as a proposed Sectoral Park in the Jhansi Master
Plan—2021, situated adjacent to Maharani Laxmi Bai Medical College, Jhansi and
Bundelkhand University, Jhansi, large-scale illegal felling of hundreds of trees and
cutting of the hill is being carried out. It is further submitted that with the alleged
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connivance of the officers of the Jhansi Administration and the Jhansi Development
Authority, unauthorized/illegal constructions such as nursing homes, pathology
centers, medical stores, commercial and residential buildings are being raised on the

said land/hill, thereby causing serious and irreversible damage to the environment.

That with a view to bringing the factual and actual scenario relating to the
aforesaid matter to the kind notice of the Hon’ble Tribunal, the present application is
being most respectfully submitted on behalf of the Applicant along with its English
translation. Relevant and highly material records, evidence and other documents
pertaining to the case are also being annexed with this application, so as to enable the
Hon’ble Tribunal to have a comprehensive appreciation of the entire matter and to

pass appropriate orders in accordance with law.

. € Toh SuUh TS qreh 3T UeTS ot fH T IdHM H AR U8TE shl i o U HleHt
sraer fmior foham ST T ' S et HeESEr 2001, 2021 AR SdHE HERISAT 2031 °
HRIETd 2 | S et STded o 98 €. 27 9 28 Ud AW €. 456, 457, 460, 461, 468
TR 478 W feEmEn T R

1. That on the aforesaid block park and hill land, at present, illegal construction is
being continuously carried out by cutting the hill land and trees, which is reserved in
the Jhansi Master Plans 2001, 2021, and the present Master Plan 2031. The same has
been shown on pages 27 and 28 of the original application and on record pages Nos.
456, 457, 460, 461, and 468 to 478.
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2. I fop ufcramdl €10 R 0 St SR Swih et ureh AN URTE o %o RIS i
I Gt aTRae 31 15 & o sTeehi iy St S, veTe, Teel wmitd @ e s |,
106 TRA 134 9T @7 ST ehdT 2

2. That the Respondent No. 10, Municipal Corporation, Jhansi has filed the Khatauni
of the aforesaid zonal park and some land of the hill, wherein the government land
recorded as Tauriya, hill and hilly area has been shown, which can be seen in record
numbers 106 to 134.
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3. € fo fcraTel St 7 qum 10 Al 6 Tefishcr, TTeTor H 9-HTGATST ST 3th T@USH ITeh U
TETSl/aNd Wi W fEord et it e FT qAT TRTS! hT TTehiceh =T i & Fid §U
SAfashAuT T sfuga/ray i fiae fFam <1 @ 81 S 1y wfafaRet yfdard
FrftrertiEt i g, SR & fomr gva 9 € 3% 9% o ®eus ik
14.01.2026 3T 7T T o Y8 G&AT 25 TS 26, TT IA No. 560/2025 % I8 €&AT 6 °
14 § W8 &7 § FATC B 2, fomd a8 ffdare v 4 fig giar @ o6 vz smeror @ s
Tt @ Ui et Sfraiedt gy S1o forferer Te Sten STRica st STHelgieht Socie fohalT
T ] T T femfult st weear YT foRa ST T |

3. That with the silent consent and protection of Respondent Nos. 7 and 10, land
mafias are continuously carrying out encroachment and unauthorized/illegal
constructions on the said zonal park and hill/green land by cutting trees situated
thereon and by damaging the natural structure of the hill. These illegal activities are
not possible without the participation and protection of the respondent officers. The
said facts are clearly proved from the photographs dated 14.01.2026, pages 25 and 26
of the Original Application, and pages 6 to 14 of IA No. 560/2025, which
incontrovertibly establish that due to corrupt practices and motives driven by personal
interests, the respondents have knowingly violated their legal and statutory duties and
have provided protection to illegal constructions.
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4. T foh wTo "A3HeT M feegat, W dis, =% faeedt g a8 WeAT-380/2018 Ureh oy wire
giced doTtheR HIATS! SHTH (3 371% SI0ST 7 7= H WTia 1w i 18.01.2019
HATAT H I TSR AT o TE Wied, e U wedd FasH fawmr st sremgran |
femier 25.01.2019 FT I3k AT FT T, SToeh IUT=T IMEATST TEAT-194/8-3-19-206
farfere/2018 fetier 05.02.2019 Fria feram T, fSTem HETEISHISAT § TEdTiard ek, Tt e
TSl BN dlgeht o ETeTuT T el (ot sht Teher™ = simegshil T ST fehe TTq) ST et
TS & 8 €&AT 10, 11, T 12 TR

4. That in compliance of the order dated 18.01.2019 passed by the Hon’ble National
Green Tribunal, Principal Bench, New Delhi in Original Application No. 380/2018,
Park Avenue Plot Holders Welfare Society vs. Union of India & Others, a meeting was
convened on 25.01.2019 under the chairmanship of the Principal Secretary, Housing
and Urban Planning Department, Government of Uttar Pradesh, pursuant to which
Government Order No. 194/8-3-19-206 Misc./2018 dated 05.02.2019 was issued,
laying down mandatory directions for protection of parks, open spaces and green belts
proposed in the Master Plans and for prevention of illegal constructions therein. as
placed at pages 10, 11 and 12 of the Original Application.

1. % Toh 3T TITEATGRT ST I8 T FoRAT AT & foh HRTISIHTSAT H SRATiord ek, gol &9t T
T UfgenT shl Shadl HAISHTCHR TEdTa T AR ST (eh EL&T0T YeT o ST ST ©,
e 37 & § Frsft st g Tanfied & SR W sTfeeshd sha-faska wd fomifor &
foRaIT ST |eh, ST foh ATo STTRIHLOT ST 3T STERT H Seh fidT o 1% 8

1. That by the aforesaid Government Order it has been clearly stipulated that the parks,
open spaces and green belts proposed in the Master Plans are not to be treated merely
as planning proposals, but are required to be accorded statutory protection, so as to
prevent unauthorized sale and construction by private individuals on the basis of
ownership, in consonance with the concern expressed by the Hon’ble Tribunal in its

order.

2. % Toh STEATSRT o STTHR e foerm STferkeon, fafafid &t ue e we foshe
NS I A MG FoRaT 7T foF o 379 &iT=id TTell HETAST § 3ifohd dTeh, Tel €9
Te BT dfgeht & Trafeeaa i 1 TeT e, WO HE, A H6T Ud & |fed
T Toraror G ot TSTEar TorTT <Rl SUeTey ST, ik Ith W o TdiHT Te 31 TSl
ST¥crEl H gk Avft o &9 § Jifend fohaT ST dehl

2. That in terms of the Government Order, all Development Authorities, Regulated
Areas and the Housing and Development Council were directed to prepare detailed
particulars of land earmarked as parks, open spaces and green belts in the effective
Master Plans within their respective jurisdictions, including Gata number, Khasra
number, Arazi number and area, and to furnish the same to the Revenue Department,
so that such land may be recorded as a separate category in the Khatauni and other

revenue records.
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3. I8 Toh SmreATaRT § ¥8 i HAET foram T @ fob HETIISHT | WAl e, ol $Ud U
BT dfgent o fareg, STel-sTet tay fmior e €, 9=t demtet Haeor st U foiort oht et
ST qT 3.9, TR Faee wa foere sAfaf=mm, 1973 & 3= iR g™ & 1=ariq
TS HIHATE! G2 sht S, foredt wrierufter &ffer sht greraifd Tehl ST weh

3. That the Government Order further mandates that wherever illegal constructions
exist contrary to the parks, open spaces and green belts proposed in the Master Plans,
immediate surveys shall be conducted, such constructions shall be restrained, and strict
action shall be taken under the provisions of the Uttar Pradesh Urban Planning and
Development Act, 1973 and other applicable environmental laws, so as to prevent

recurrence of environmental damage.

4. IE o SMEATSRT o SFAITeH | a8 ot R fopam man @ fof weriismr # 19 siee, gfa
TgehT SToIET ek &1 § ST aTelt S[H o T forera o wwar ST wadt & s oot foram St
sAfamt g for fersker <t ST & wifr wfcreifer sy-sonT i oft & 7 et 2, qem A wqfy
gfefera soft § o1t & df faskar faore ¥ org Tom fewquft sifera st STt foF wemiST &
foreg, forell +ft erm a1 Femitor B W forshar forere &aa: T &1 Stmom wd ofiy fomm foreft
T3S o T G § i &1 e

4. That in compliance of the Government Order it has also been directed that at the
time of execution of sale deeds of land falling within green belts, green strips or park
areas as per the Master Plan, affidavits shall mandatorily be obtained from both parties
stating that the land proposed to be sold does not fall under restricted land use, and in
case the land falls under such restricted category, an explicit endorsement shall be
incorporated in the sale deed to the effect that any construction in violation of the
Master Plan shall result in automatic cancellation of the sale deed and the land shall

vest in the State Government without payment of any compensation.

5. I o TmeATeeT 510 e oft fefira foham man ® fo6 uteh wd gita ufgent & wrafrera dam Y
TS Gierdl ol GHTER U1 H SERIRTA fham ST, Fesl-ard Tl Ot e SIS ofig ST a9t
guEq forerma Tiftrerton <t AedTse W 3TTars foram S, fSe® 31 TrTiient sl HeTSHT &
HTER AT ST shl SR TTH BT Feh L Wi | Feer oi-a Ukl ST Hehl

5. That the Government Order further directs that the lists prepared in respect of park
and green belt lands shall be published in newspapers, information boards shall be
installed at the concerned sites, and the same shall also be uploaded on the websites of
all Development Authorities, so as to ensure public awareness regarding the actual
land use as per the Master Plan and to prevent illegal transactions in future.

6. TT Toh IMEATCRT H HERIISHT o ST harar 8 “HerISHT srrt-=aa FiRr & o
dYT Transferable Development Rights (TDR) T grafeerd St Iie E'ITL%Q ST T
fader feam @, difer ureh, Gt Tt e B ufgeht 7 AR i o1 st wd foehr
SFshfoursh ferferat @ «ft gffara fomam ST weh|
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6. That the Government Order provides for creation of a “Master Plan Implementation
Fund” for effective implementation of the Master Plans and also directs that bye-laws
relating to Transferable Development Rights (TDR) be framed and enforced at the
earliest, so that acquisition and development of land reserved for parks, open spaces

and green belts may also be ensured through alternative mechanisms.

7. 9 Tof ATfershrehal 1 I forTd o € fob ST IMEATAY o TE Ud srearehrll e o
TSNS 3 SR/ [k TTTeRTon # TS il HETISHT § TEdTiad Teh, Tt 9 T B
afgerT M T A 1 e SAfirera H sruferd st T T € SR € sty fmin o e
TSt ShrieTel shl TS 2, ST foh Ao STRIeRTuT 3 AT qT TR ST sh TR 2

7. That it is the humble submission of the Applicant that despite the clear and
mandatory directions contained in the aforesaid Government Order, in several districts
and Development Authorities neither the requisite entries have been made in the
revenue records in respect of land earmarked for parks, open spaces and green belts in
the Master Plans, nor has any effective action been taken against illegal constructions
thereon, which amounts to non-compliance of the orders of the Hon’ble Tribunal as

well as the Government Order.

. % Top HETAISISAT § T UTeh, Tt €97 TS BNa dfgeht i ol @Ik qg, 3
T, I Y W B © AT T Sl (ion i welt Uskerm, qo°r g& H A T3
TR & o AT B, Alo ¥ M fesgaet g1 ot SA1eeT o I H I
TeRT T SR i SEATeRT fadish 05.02.2019 3T SHERRT:, TTEl 6 §Heig, SAaTeH
FHAT STHT AT TF B, S0 A-RISHIST Y Juneh HIm i & & deh e
TATERUTR S Ud HTaisT ek (o T TR ST gehl

5. That for the purpose of proper identification of land earmarked as parks, open
spaces and green belts in the Master Plan, for their protection, for effective prevention
of illegal and unauthorized constructions on such land, and for restoration of
environmental damage already caused, it is extremely necessary that the Government
Order dated 05.02.2019 issued by the Government of Uttar Pradesh, in compliance of
the orders passed by the Hon’ble National Green Tribunal, be implemented strictly,
effectively and in a time-bound manner, so that the statutory intent of the Master
Plans is safeguarded and environmental balance as well as public interest are duly

ensured.

. ag Tor ufdamdimor e 1, 3, 4, 8, 9 T 10 SRT TR I # fory T s arqu,
qALTEH, O, TG Tk WA 3, Se Sageh quid: ST el 2l 3th o A di
e areat @ gl € ot 7 & e et W @t Sad §, 3 9 A
TR g oft ST fohy ST A €] 57 qei ol areafarss el =t w08 i 8q

N o

3TeIEeh FHFTTRET 2T hi ST L 1T 8:

6. That the statements made in the reply submitted by Respondent Nos. 1, 3, 4, 8,

9 and 10 are incomplete, baseless, false, fabricated and misleading, which are wholly
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denied by the Applicant. The said statements are neither supported by documentary
evidence nor do they stand the test of law; therefore, they are also liable to be rejected
by the Hon’ble Tribunal. In order to clarify the true and factual position of the matter,
the Applicant is placing the following facts on record:—

A. € Tob TlderTel HET—4 T T TEI0T 0T 1€ gRT G Segel femieh 04.11.2024
(AleRg €. 92-97) W& U foih 24.02.2025 (3@ €. 143-149) Fid
=TT, YUl Ud aredfaeh deai § W 8 I8 Wi @ UPPCB §RT 1 7% &
femieR 25.10.2024 Te 27.01.2025 (IANTRG G, 148-149) i fSiar o= 3ferapr, srieht
T 6T forehre STTRreRToT ot oot TS fohar T, fohe] SHeh STUTE H oIS ST ITH &l
g1, foraw 9w @ fop Heifera forvmTi gy ofaer fHwior, ge7 she Ud veTiedi shi &fd
TEa S TR TR SedEnl T s THTET RIS A8l Sl TS| $Heh I,
UPPCB 3T fedieh 29.10.2024 =t &l TS Tore fieror Srfamel shaet =i &,
Fifeh T oIS 4 I8 TR fohar & T «fmior it Rufa & gy o fafsre Smeert &
AT W ohis ey T fHerrerr ST geht| I8 Rufa UPPCB ht denfer fSietia
fefeT # =R ATORATE T ST 2, HiTTeh TeReT §ee A, 1986 T S@/Ay
Aty & SAdid UPPCB W I8 Tficd ® foh a8 Td: 39 oo Tl St qifsei
1 TR AT SScHe FHrdare! GHTEd sl 31d: UPPCB T I8 Togw A I ST o
TR STRIIT 3T e AT § R T & A1 SRR o AR o ST hi G-I
2, Sfceh T8 T &ffd shl Ueh | TSTTEi-eh forhetdr shi SR ST 2l

A. It is respectfully submitted that the counter-affidavit filed by the Respondent
Uttar Pradesh Pollution Control Board (UPPCB) dated 04.11.2024 (Records No.
92-97) and dated 24.02.2025 (Records No. 143-149) is highly formalistic,
incomplete, and detached from the actual facts. UPPCB itself admits that a letter
was sent on dated 25.10.2024 and 27.01.2025 (Records No. 148-149) to the
District Forest Officer, Jhansi, and the Jhansi Development Authority, but no
response was received in compliance thereof. This clearly indicates that the
concerned authorities failed to take any effective action against serious
environmental violations such as unauthorized constructions, tree felling, and
damage to the hills. Further, the site inspection conducted by UPPCB on
29.10.2024 was merely formal, as the Board itself admitted that no conclusive
findings could be drawn “due to the lack of specific information regarding the
status of construction”. This demonstrates gross negligence on the part of UPPCB
in discharging its statutory responsibilities, as under the Environment Protection
Act, 1986 and other related water and air laws, UPPCB is obligated to take suo
motu cognizance, conduct effective investigation, identify offenders, and ensure
punitive action. Therefore, the reply of UPPCB neither refutes the serious
allegations made by the applicant nor demonstrates compliance with the orders of
the Hon’ble Tribunal, but rather exposes administrative failure in preventing
environmental damage.

B. I8 foh fqarel €ean-10 TR e e grr 7 Tege fadish 22.02.2025 (@
. 101-142) H i o diwishT forre, Fsi et stfRrepr qer am-a So= = 4
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TSI STET AT BATAT Soht 379 T1Ical & s+ ohT ST fohaT 71T ®, ST fafer wa aexr it
3t o ol 2, Fifeh o TS et AfereRtor & uuet foemredia weRtor
utaufer eaf, gfta & o weegor, s1aer fmtor ud gafi st o7y e A eifta 2, 7
TSl U TarTfiree ok ferieor §; T i forfer @ fop ferelt iy o =mamerefi fore wiford
B AT U YHTe0T TLEI0T, 3TIshH0T Uehe Ua JeTi-eh T st forert wwme et &t
STl forsiveRt d S T Aiqaet wiierR hiar & foh foanfed i 1wk srer win
TS AT o SATHR T TR T o Teie wel 2o 4 & 37 Hiierd foaame
Hyar st of 1 Sem SR Sty [Hwien, HAfTHAT U waieai SedEd W
FRAE T HET T T H IR hdedl & Ioci™d o GAF =, 9 &, I8
et @ fob R e srfrfem oe wariaofi st o S Sfdardt §ear-10
I8 2T 8 foh a8 7o apmrerenr # ferd i o sty wifaforera ot Tieh, PRIt T
TS FIEOMy &Ffd ol deehict Ush, TTe MM T ETiHca ifaH &9 & forell o et 6 77
TAT T A7 ;31 WAt S g TG hl AU I ISR JaT FRIeR,
YT Ud qed-foreg R qerm a1 21fereor g 39 Sreafienit fort St I B

B. It is respectfully submitted that the counter-affidavit filed by Respondent No.
10 dated 22.02.2025 (Records No. 101-142) attempts to evade its statutory
responsibilities by citing land demarcation disputes, private landholding rights,
and pending cases before the Hon’ble High Court. Such a defense is legally and
factually untenable, as the matter before the Hon’ble National Green Tribunal
pertains to environmental damage, protection of green areas, unauthorized
constructions, and illegal tree felling, and not merely the determination of land
ownership. It is well-settled law that the mere pendency of judicial disputes over
a piece of land does not absolve the authorities from their statutory duty to
protect the environment, prevent encroachments, and exercise lawful supervision,
especially when the respondent itself admits that a significant portion of the
disputed land is under the management and control of Jhansi Municipal
Corporation as per revenue records. Accordingly, using demarcation disputes or
private ownership as a pretext for inaction regarding unauthorized constructions,
encroachments, and environmental violations constitutes a clear breach of
statutory obligations. Furthermore, it is pertinent to note that under the Municipal
Corporation Act and applicable environmental laws, Respondent No. 10 is duty-
bound to prevent illegal activities, monitor its jurisdictional land, and take
immediate steps to avert environmental harm, irrespective of the final
determination of ownership. Therefore, the respondent’s contention that the
original application is non-maintainable and barred by limitation is baseless,
misleading, and contrary to the facts, and is liable to be rejected by the Hon’ble
Tribunal.

. € Tob fcrarTel SEAT—4 ITT T FGHOT {207 SI1E g Teqd T feTish 24.02.2025
(ARG ©. 143-149) It HIT=TRERAT I Iid 7917 & qAT 369 I8 TE &9 ¥ &g
a1 & fof A€ F A SR o STTeRT frieh 06.11.2024 3 STaw[E 7 A1 Wt g
TSl ST =T A A € Jeor foeiror St o Sfarid 1o derfes stfeen s
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SRITT A B 1S 31E hrAaTe! shil TeIa o 90 7 Td 9 & I8 TlhRITH €98 ¢ o 91
AT Y FHHOT T SAT9eh X T J&F e hi Rl 1 T i H fawat @1
AT 31 T | ST T ot ol ST ST &9 379 Semfeh et § o= ot
ST fopam TR FE Tt forfer © o St eEr Sewor e SiE Uk T et
TR ®, R wdierer wReor B9 feor, wRer saen difew S,
fraformfafafer @ e T qe SRESE 6t 95fa F % =TT ARER I <,
T2 TR / 7 T TRt § TSR Y TgeT U GieRv &fd hl i Sfieh{d JaH
FH % G 8| A TE TR STEAISSH, Y0l T G0N hA1 i WIS 6
foafia & qum T AfereRer @ aredaT ® foF S 1 Tads e anaes we e,
ST (U T 3R SuTeh HRIATE og MafTd o STy

C. It is respectfully submitted that the counter-affidavit filed by the Uttar Pradesh
Pollution Control Board (UPPCB) dated 24.02.2025 (Records No. 143-149) is
merely a formalistic compliance and clearly demonstrates that, despite the
Hon’ble Tribunal’s order dated 06.11.2024, the Board neither conducted any
effective investigation on its own nor exercised its statutory powers under the
Pollution Control Acts to take concrete action. The admissions in paragraphs 7
and 9 of the reply clearly indicate that the Board failed to verify the status of the
alleged unauthorized constructions and widespread tree felling, and attempted to
evade its statutory responsibility by taking refuge in the non-response from other
departments. It is well-established law that the UPPCB is an independent
statutory authority vested with wide-ranging powers to inspect, issue show-cause
notices, halt constructions/activities, and recommend prosecution for
environmental violations. Failure to exercise these powers amounts to
disobedience of orders and tacit approval of environmental harm. Accordingly,
the counter-affidavit is unsatisfactory, incomplete, and contrary to the spirit of
environmental laws, and it is respectfully prayed that the Hon’ble Tribunal may
direct the Board to undertake independent, time-bound site inspections, determine

responsibilities, and take stringent statutory action forthwith.

.7 fop wfcardt de-3 it 3K ¥ LUk 3. il g Sed S i 26.02.2025
(AT €. 150-157 ) € I8 723 T2 T4 81T ¢ o foaTiad $0d W 3fdY &9 § g&i
o1 e TR 1T 2, Foraeh Heier o o formT g Stier ot rehom oft dsfiera e T 2,
aer g ot ffdare ®v o ek foram mom 2 T fordt oft fasymr etermm wwerm g s
T T I M & I oI 8 g STTANT T8 AT 6T 7T off| I8 et 1 I
3ATeIEe GRT AT T STRAT sht qfE AT & foh SReaTiard Sei<ie wmeh & H iR
eqfer wg=TS € R1 WA 7 ke {6 fir 3 9fYy % w7 § arfiifad T R, wateor weer
o TR | WAaTiea b qh el hLdT, Fifsh I a1 JaT Eaqur HAfaf=m, 1976
3fatar Forelt off i o forT STATQ &1 o1 e S SToNTY 8 31 Widama! §ean-3
T I YT Seois shl TR i o THH & N 399 I8 T9F BidT 2 o geifera
TTTRRLOT SRl TATSSRIdT T STTIEl 99— & 3T § 3199 g&7 she Td R0
nfafafert i g, e 9t a-HR STt i1 gEqeT Ud R e ST v B
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D. That it is respectfully submitted that the reply filed by Respondent No. 3 dated
26.02.2025 (at pages 150—-157 of the record) itself conclusively establishes the
fact that illegal felling of trees has taken place at the disputed site. It has been
categorically admitted therein that the Forest Department conducted an
investigation into the matter and a case has also been registered in relar P.T.O. 08
said illegal tree felling. It has further been unequivocally admitted that no
department or institution had obtained any permission from the Forest
Department for felling of trees at the said site. That the said reply of Respondent
No. 3, therefore, clearly corroborates and substantiates the allegations made by
the Applicant that environmental damage has been caused in the area proposed
for the Prakhandiya Park. Merely stating that the land is not recorded as forest
land does not absolve the Respondents of their statutory and constitutional
obligation to protect the environment, as under the Uttar Pradesh Tree Protection
Act, 1976, felling of trees on any land without prior permission is a punishable
offence. Thus, the reply of Respondent No. 3 amounts to an admission of
environmental violations, and it clearly reflects that due to the inaction,
negligence, and lack of inter-departmental coordination on the part of the
concerned authorities, illegal tree felling and construction activities were allowed
to take place at the disputed site. In view of the above, the intervention of this
Hon’ble Tribunal and issuance of strict directions is absolutely necessary to
prevent further environmental degradation and to enforce the rule of law.

. I8 for WidaTdl €ear-9, HiEl forshrd TTRreRtor T Seqd Teqer feish 19.08.2025
(ARG . 350-457) TLATHE &Y U Uk, Torferes €9 @ 31fker qur A stfeestor
=1 TTHUE T 1T 8l Shael 36 STUR W o HATdeeh o Tfveh 3A1ded § e S
3iferd &1 26T, Aoy it s &/ameh o STierd i ox SATshHoT qefm wRerofRy
&l © Tl STeHT Siehrd T 2, FormToent qel ST 7Tt TM-2021 o Sfria &7 % 9
Iy 1 frattor grftrestor & rfireiat § TE 9 9 3udsy ®) I8 Wi fh 3t
& it 9ifr 3, wfaadt Sen-9 et ATeet « uet forerm i farfemi o Sete o
foreg;, hTRISITET § Tk & shtal, e i i oX +ff Wieet ol o Tt fmior quia:
ffg 31 ATet WM-203 1 7 Haw SRt Jdl § Tellehd ARl WM-2021 o d8d SARIed
BT & o GEToT Hefefl STRica | T% ohl Heh AT I STETA 8] QTSI 13 399
TAHTOTT o ohT 778 HTRISTET k1 ohlg Srer forareor, faieh, Teret STordT TR Seqd =&l fora
T 7, fred wfiardt ean-9 i fftsraar we sdergaar wE gt 81 o1 et
EHEAT-9 T T SEARR & TAT A1 ARHT § fore & fob Tards ST shrd g4
Ay fFHion v qaiaruiia SeceHi o foeg 3R e o fHesr urita for 5iTg)

E. That it is respectfully submitted that the reply filed by Respondent No. 9 —
Jhansi Development Authority, dated 19.08.2025 (at pages 350457 of the
record), is factually misleading, legally untenable, and calculated to mislead this
Hon’ble Tribunal. Merely on the ground that the Applicant did not mention the
khasra numbers in the original application, the Respondent No. 9 cannot evade its

statutory responsibility with respect to illegal constructions, encroachments upon
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land reserved for green area/park, and the resultant environmental degradation,
particularly when the land-use demarcation under the Master Plan—2021 is clearly
available in the official records of the Authority itself. That the admission of
Respondent No. 9 that the area in question comprises private land does not
absolve it from taking action against violations of the Master Plan and
Development Control Regulations, as construction contrary to the Master Plan is
strictly prohibited even on private land. The attempt of Respondent No. 9 to rely
upon the Master Plan—2031 to escape its obligations towards protection of green
areas reserved under the duly sanctioned Master Plan—2021 is legally
impermissible and wholly misconceived. That the bald assertion regarding action
taken against 13 alleged unauthorized constructions is unsupported by any cogent
material, particulars, dates, site details, or outcomes, which clearly demonstrates
the inaction, dereliction of duty, and failure of Respondent No. 9 to discharge its
statutory functions. In view of the foregoing, the reply of Respondent No. 9
deserves to be rejected, and this Hon’ble Tribunal may be pleased to direct an
independent inquiry and to pass strict directions for initiation of coercive action
against illegal constructions and environmental violations, in order to uphold the

rule of law and protect the environment.

. I8 Top wfcramdl -1, wiawer, o U Siadry aREdd §31ed (MoEF&CC) EHT aRR
FRAX refoe faiw 29.07.2025 (@ €. 158-335 ) H&Ad: qaiaRol I9E
Hiehel AREAT, 2006 ¥ Heiled WHT HAT TSI, AREEART T A
ITAdH —ATATAI/ATSE B TR o AT & Iooid ek &l Hfd &, Selfeh ada=
e H ISHAT AT qA T Hiet AL TAH-2021 o i Seeriord Seifean areh (3R
&) § 2 W arafesh, Tya-fafity vd fiat uaifawftr e, sider ga7 swerm qe fom
forelt SrerTfren TRl o foRw ST T3 AT gm, Sefietrst, afursaeh Td STarete o
¥ Helfed 81 MoEF&CC ERT 98 ¥ a1 Toha T ® foh 3k Tmior shrait o wefyr o
forelT SRR AT qaITaRuita T&ffaRc (EC) STH oAt 715 & T9aT a1, STaT fohdll Seeie i
Teafa 9 qaiarer degor Afafr=m, 1986 & FdTd s cSTcHeh AT FUeTcHe: ShriaTe! sh
TS 2| et I8 e o B I T Tl wTfereRon o STfeRR & | o1 €, e
AT 2l 38k TGS T JerTi-eh TfIed § ek el T, foIveRt del STl A1
JTAqH =TI ST Ex-post facto TaTeRUNe Tfiehfcal W €98 Ydser TTRIT ST <[eh
&) 3T VT HAT-1 T SeIaL 3T, ST T qeATensh 3T{ITe o Ifed & 37
T fHaeT 8 foh AT 31T@RtoT MoEF&CC &l TS TTErshTuT o | TH-a ST
L TAA-TARTE ST, e hl T8 TT Jiawony &ffd o foTe SereTrie e &q
CIERECMES U

F. It is respectfully submitted that the counter-affidavit filed by Respondent No.
1, Ministry of Environment, Forest and Climate Change (MoEF&CC) dated
29.07.2025 (Records No. 158-335) primarily addresses general legal provisions,
notifications, and references to the Environmental Impact Assessment (EIA)
Notification, 2006, as well as orders of the Hon’ble Supreme Court and the

National Green Tribunal. However, the principal issue raised in the present

P.T.O. 13



509

matter relates to the actual, site-specific, and ongoing environmental degradation,
illegal tree felling, and unauthorized construction of nursing homes, pathology
labs, commercial, and residential buildings within the proposed Block Park
(green area) under the Jhansi Master Plan-2021. The MoEF&CC has failed to
clarify whether any environmental clearance (EC) has been obtained for the
aforementioned constructions, or whether any punitive or restraining action has
been taken under the Environment (Protection) Act, 1986 in case of violations.
The mere assertion that certain matters fall within the jurisdiction of State-level
authorities does not absolve the Central Ministry from its supervisory and
statutory responsibilities, particularly when the Hon’ble Supreme Court has
expressly prohibited ex-post facto environmental clearances. Accordingly, the
counter-affidavit of Respondent No. 1 is incomplete, formalistic, and devoid of
factual compliance, and it is respectfully prayed that the Hon’ble Tribunal may
direct the MoEF&CC to coordinate with the State authorities, undertake site-
specific inspections, identify violations, and determine accountability for

environmental harm.

. Top wftrarel dea-g, fSer afsrede, et sht 3T & T&qd Teger i 12.11.2025
(ITIE G, 489-490 ) W fu=ihar e ek Hfid ® qur Sud o s
BT HTUHOT 6 a1 29.05.2025 % ST 6 ARfareh, Tl T qHeig, ST{UTeH
T s 3 faawer 7= & mar 31 gfufa & Ted wd TR #1 3ooi@ fht S &
SESIE T AF T R i g et ROie Sed TS § 3R A & arted
ST aTeh, STt foh et ATt ©-2021 3 SHaid ST & % §9 § ST 7, § U
Y IO T &7 T 3T e o Heiel 7 ToReT YRR ot SeTeweh TaT FHremereh
FTAATE! BT SToid TohT TT 21 HeleT IE T (o e forshre TTiershor & fidie efufara
2, STt T ot Sk HeTie Ue et aTRIGa & ek T i, RISt ae Stef
il &fq gad 9 @ SR 1 31 Sfdaret fSrer gemee it fHftshaar @ &9 9
gftafard Bl @ 3t I8 AT AfRieor & e Y TR & GHH ®; gEfeig
e @ for TS aifsiege, Sieh 1 31, gHaeg T TROTHI-TE Edare! i faeqd
LT NI S i B e R ferar s

G. It is respectfully submitted that the reply submitted by the District Magistrate,
Jhansi dated 12.11.2025 (Records No. 489-490) is limited merely to formal
compliance and does not provide any concrete details regarding the actual,
effective, and time-bound implementation of the Hon’ble National Green
Tribunal’s order dated 29.05.2025. Despite mentioning the formation of a
committee and correspondence, no conclusive site inspection report has been
submitted, nor has any punitive or restraining action been taken concerning the
unauthorized constructions and illegal tree felling in the proposed Prakhandiya
Park, which is reserved as a green area under the Jhansi Master Plan—2021. The
mere assertion that a report is awaited from the Jhansi Development Authority
does not absolve the District Administration of its constitutional and statutory

obligations, particularly when environmental damage continues unabated.
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Therefore, the inaction of the District Administration is evident and amounts to
non-compliance with the orders of the Hon’ble Tribunal. It is respectfully prayed
that the Hon’ble Tribunal may direct the District Magistrate, Jhansi to take
concrete, time-bound, and result-oriented action and submit a detailed

compliance report.

7. FE foh T Torehrer SITFEreRLor, STt ST S8 WOl SehtoT § STOTET TTAT STTI0T shefed HTETROT
NTTE e ATRATE! 7 8L, A T gia StfereRtor, 75 fooeft g aiita stmeen
ST, AR Td Hie=-aweil STeRarT i T8 &9 ¥ YeRIq Sl 8l W STt g
qTi AT i 30.07.2024, 06.11.2024 T 29.05.2025 § YI{er0iiT &9 & Hogawid
VI, SETord SREUE T UTeh &, TRTS! YW1 Ud J&fi shi 319 e W dchled THTE § Tieh,
Tore Treqor, qeaereh fRufa T o qu sty fmion o foeg, shrdaTel & v faew iy g
o, Tohq et forshmer TTTRrshOT ST HATST e 7 1 <hlg WIS Aot Giiar fopam mm SR T
&1 Tl TR 1 318 adHTcHe: ShIiaTR! ohl TS|

7. That the conduct adopted by the Jhansi Development Authority, Jhansi in the
present matter is not merely an instance of ordinary administrative negligence, but
clearly demonstrates a wilful, continuous and deliberate disobedience of the orders
passed by the Hon’ble National Green Tribunal, New Delhi. The Hon’ble Tribunal,
vide its orders dated 30.07.2024, 06.11.2024 and 29.05.2025, had issued clear
directions for immediate restraint on illegal constructions, hill cutting and illegal
felling of trees in the environmentally sensitive land, proposed Prakhandiya Park area
and hilly terrain, as well as for site inspection, clarification of the factual position and
initiation of action against illegal constructions. However, till date, the Jhansi
Development Authority has neither ensured any effective compliance nor taken any

concrete enforcement action whatsoever.

8. I% fob 3u Nremfersrrt (=—nfrep), el gRT 3TTaeT W@ 494 feqiss 19.08.2025 % WTe® |
HYh A T, Tt e ud aredforen Rt st faifdn =g s fdwr S fopg o, ety
T forshe TTRrROT o I AT o SIuTe H oft o Sareiar, fRrfererdr we fftsperan
st oht, Foerer g wom g @ fop iRreor 7 31 Serfer arfireall 1 fefe StegeRt et
Rl I8 ST 7 hael TRk SRR &, Sfesh HIAHTT SATEHT0T T Tar Tsiea
ATt o e ohl fAssTelt st =T T oft 2

8. That the Sub-Divisional Magistrate (Judicial), Jhansi, vide Order No. 494 dated
19.08.2025, issued specific directions for constitution of a joint team, site inspection
and submission of a factual status report; however, the Jhansi Development Authority
displayed gross indifference, laxity and inaction even in complying with the said
order, which clearly shows that the Authority has deliberately failed to discharge its
statutory duties. Such conduct amounts not only to administrative indiscipline but also
to an attempt to render ineffective the orders passed by the Hon’ble Tribunal and the

competent revenue authorities.
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9. I Tor et foemma Tiftremor, ST for SO Yewr IR s we faemmar sfafmm, 1973 &

10.

1.

i FrRISH, FRET Td sty i o U A o fofeek §9 8 SRl STeR ¢,
ST AU Sheiodl 3T G T AT qT I YT UTeh, Wl o Ha R Gl T (HE0 ue
forferam) stferfem, 1975 % Traeml i TR FEAT, FET 6 @A (Rule of Law) T
T TET 21 TTRreRor shl 59 TaX tsharaT o shror & wariaoiy ®9 8 e ffit w9y
T g, Yefcrsh, saTaEiieh Afedher W vd SATaTE Fmi wo-%a © § 3R g8
URTiEAT T T e forT foreft sr o ST 2

9. That the Jhansi Development Authority, being a statutory authority legally
responsible for planning, regulation and prevention of illegal constructions under the
Uttar Pradesh Nagar Yojana Evam Vikas Adhiniyam, 1973, has failed to discharge its
statutory obligations, and has also violated the provisions of the Uttar Pradesh Park,
Khel Ke Maidan Aur Khule Sthan (Sanrakshan Evam Viniyaman) Adhiniyam, 1975,
thereby striking at the very root of the Rule of Law. Due to such continued inaction on
the part of the Authority, illegal nursing homes, pathology centres, commercial
medical stores and residential constructions are flourishing on environmentally
protected land, and illegal cutting of trees and hills is continuing unabated without any

fear of law.

I foph &efla e, So¥o FEWU FRREUT SIS NI WA WEAT 502/0A-485/24 feien
25.10.2024 TS qeqTd O HEAT 108/0A-485/NGT/25 f&mish 27.01.2025 o Aream & grigt
T TTRRoT & SIR-AR T § HellRd §oTe, AMeRg T ol 15 hriame! i foreror
JUTsY HU 1 ST ToRaT T, Tohd S forepmer SITRreRtor gRT SIHe@eR s e
JuTsy & S TS, ek aftumaEeEy i 29.10.2024 % Tt ffetor O oft st
ferfer =1 qfe wvrer =T &1 Wb, St fon Tl ot fior &€ g sAfsrerat 3 wienr fon
T 3| I qeF WE &Y U 0T | foh widt foremma unftreetor 7 qedt  fRure g
3TereRor <hY —freh Ufsham § TegeT ST 3= <t 2

10. hat the Regional Office of the Uttar Pradesh Pollution Control Board, vide Letter
No. 502/0A-485/24 dated 25.10.2024 and thereafter vide Letter No. 108/OA-
485/NGT/25 dated 27.01.2025, repeatedly requested the Jhansi Development
Authority to provide site-related information, relevant records and details of action
taken. However, the Jhansi Development Authority deliberately failed to provide any
information whatsoever, as a result of which even during the site inspection conducted
on 29.10.2024, the actual factual position could not be verified, as has been admitted
by the Pollution Control Board itself on record. This clearly establishes that the Jhansi
Development Authority has suppressed material facts and has caused direct

obstruction in the judicial proceedings before the Hon’ble Tribunal.

e foh i SRITer, JoTo JEuUT FRi0r &1E qeT 3U fSiemTfershrdt (=afereh), el 5 e
T W fafted =ER ud e & ureaw o it foasre grftreer @ e O efid
HTITIH T, TTETR TG qT Al TS/TEATIId HrEaTe! i fofator Iucisds FT T
o1 AR ST Toparm T, fohg Siielt forshre STfRreRter g 3k i S1Ql <l quid:
SUETT L T I3 A G ST A IuTss Fel T T, S foh ferspeor sht mvfie
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CATILETEN, SR 2l TS HTCTT-FHTRTHI, hloda dT G AT T g Safershor st
1Rrek Tfsham | Tcdey SITe Sca— i AT ST 2

11. That the Regional Office of the Uttar Pradesh Pollution Control Board as well as
the Sub-Divisional Magistrate (Judicial), Jhansi, from time to time, through duly
issued correspondence and orders, repeatedly requested the Jhansi Development
Authority to furnish necessary site-related information, relevant records and details of
action taken/proposed to be taken; however, the Jhansi Development Authority
completely ignored such statutory requests and failed to provide any information or
records, which constitutes grave negligence, wilful disobedience of orders, dereliction
of duty and conduct amounting to direct interference with and obstruction of the

judicial process of the Hon’ble National Green Tribunal.

7 foh 3TTeIaeh <. IS FHR Al AT & UM Fhcrewt &1 10.11.2025 o Sl o &
YT €T 12 | 28 H, T M6 G ST To ¥ TSR T 3 STEATeRT o AhH §
AT R o It T fohT ST o TR et o1 foreqd &9 © etrar foham T 81 3
AR e T 98 WY < T § fF Hefa grftesen ud SaerR sifeemtfat grn
SITEHTSST o €9F, STEgehR] U derf-er s oY fFiat steRerr it 8 R) 3t Stfdfes sem
o T 1 HUST a2

12. That in the additional statements contained in paragraphs 12 to 28 of the rejoinder
dated 10.11.2025 submitted on behalf of the Applicant, Dr. Ajay Kumar, serious facts
have been elaborately disclosed regarding the various Government Orders issued by
the State Government and the non-compliance of the mandatory actions required to be
taken pursuant to those Government Orders. The said additional statements clearly
demonstrate that the concerned authorities and responsible officers have continuously
disregarded the clear, binding and statutory directions contained in the Government
Orders. The English translation of the said paragraphs of the additional statements is

as under.

12. That in the Jhansi Master Plan—2001 approved by the State Government, 39 revenue villages
comprising an area of 5002.90 hectares were included. The said Master Plan was approved vide
Government Order No. 4201/37-3-82-32-N.K.V./81 dated 13.10.1982, in which the aforesaid
Sectoral Park includes the villages Pichhor, Kochhabhanwar and Karguwan.

13. That in the Jhansi Master Plan—2021 approved by the State Government, the aforesaid revenue
villages have been retained as such. The said Master Plan was approved vide Government Order No.
5091/8-A-3-2004-11-Maha/2000 T.C. dated 20.12.2004, in which the aforesaid Sectoral Park
includes the villages Pichhor, Kochhabhanwar and Karguwan.

14. That a few months ago, the Jhansi Development Authority uploaded on its website Sajra Sheets
and vague and incomplete details of land use village-wise for a total of 20 revenue villages, which
include the villages Pichhor, Kochhabhanwar and Karguwan pertaining to the aforesaid Sectoral
Park, which are annexed herewith.

15. That on page no. 5, paragraph no. 5 of the Original Application, Government Order “(2) No. W-
09/8-3-19-206 Misc./2018 T.C. dated 16.01.2019” has been mentioned, whereby the Government
directed that as per the land use indicated in the Master Plan, the details of land as per revenue
records including Gata numbers, Khasra numbers and Arazi numbers be made available immediately
to the District Magistrate / Stamp and Registration Department of the district. It was further directed
that immediate surveys be conducted to stop constructions carried out against the land use of Green
Belts and Parks earmarked in the Master Plans within the jurisdiction of Development Authorities,
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and action be taken against such constructions in accordance with law. However, till date no action
whatsoever has been taken by the Jhansi Development Authority in this regard. Despite the clear and
mandatory directions of the aforesaid Government Order, no effective action has been taken by the
Jhansi Development Authority till date, which reflects gross negligence in the discharge of duties by
the Vice Chairman, Jhansi Development Authority.

16. That as per the directions contained in Government Order No. 168/8-3-20-206 Misc./18-T.C.
dated 19.02.2020, as mentioned on page no. 5, paragraph no. 5 of the Original Application, the State
Government clearly ordered that: The Development Authorities and regulated area authorities shall
prepare details of Gata numbers/Khasra numbers/Arazi numbers of lands reserved for public use
such as Parks, Open Spaces, Green Belts, Playgrounds and Master Plan roads as proposed in the
effective Master Plans, and shall publicly display/upload the said details on the official website of
the concerned development agency by superimposing them on the Sajra maps, and shall also
immediately provide the said details to the district-level Stamp and Registration Department, so as to
prevent any illegal transfer, sale, construction or change of land use on such reserved lands.

However, it is an extremely serious and regrettable fact that despite several years having
elapsed since the issuance of the aforesaid Government Order, till date the Jhansi Development
Authority has neither prepared the said details, nor published them on its website, nor provided them
to the Stamp and Registration Department. Thus, the respondent authority is in complete disregard of
the legal directions of the State Government, which is not only contrary to the orders of the State
Government but is also against public interest and the principles of environmental protection.

Therefore, in the interest of environmental protection and justice, it is extremely necessary that the
Hon’ble Tribunal direct the Jhansi Development Authority as under:

(a) To make publicly available on its official website within a stipulated period, in compliance with
the Government Order dated 19.02.2020, complete details of all Gata/Khasra/Arazi numbers related
to parks, open spaces, green belts, sectoral parks and Master Plan roads reserved in the Jhansi Master
Plan, along with superimposed live maps.

(b) To immediately provide copies of the aforesaid records and maps to the District Stamp and
Registration Office, so as to ensure compliance with legal restrictions on registration/sale/transfer of
reserved land.

(c) To ensure fixation of accountability and necessary disciplinary action in accordance with law
against the responsible officers of the Jhansi Development Authority for long-term non-compliance
of the Government Order.

17. That on page no. 5, paragraph no. 5 of the Original Application, reference has been made to the
Government Orders issued in compliance with the directions passed by the Hon’ble Tribunal in OA
No. 380 of 2018, whereby directions were issued to impose a ban on sale and purchase of land
falling within parks, open spaces, green belts and playgrounds reserved in the effective Master Plans,
and to conduct surveys to stop/remove unauthorized/illegal constructions and encroachments therein.
Due to non-compliance with the said Government Orders, Shri Narendra Kushwaha filed OA No.
114 of 2021 to ensure compliance of the said orders and Government Orders, wherein the Hon’ble
Tribunal directed that, “in the first instance, by the Principal Secretary, Urban Development, UP
and remedial action be taken in accordance with law. Ordered accordingly.” The said direction has
also not been complied with till date.

18. That the State Government of Uttar Pradesh issued Government Order No. 2079/8-1-11-35
Misc./2011 dated 23.06.2011, under the Uttar Pradesh Urban Planning and Development Act, 1973,
issuing directions regarding the role, objectives and duties of Development Authorities in urban
planning and development, which is annexed herewith.

19. That in the aforesaid Government Order dated 23.06.2011, on page 3, paragraph 2.2, sub-
paragraphs (1) to (6), powers and authority have been conferred upon the Development Authority to
stop, remove and seal constructions made without permission as specified in the Master Plan or
under Section 14 of the Act, or in violation of any condition, and to discharge various duties under
Sections 25, 26, 26-A, 27, 28 and 28-A of the Act. The said provisions are not being complied with
by the Jhansi Development Authority.

20. That in the aforesaid Government Order dated 23.06.2011, on page 6, paragraph 2.4, sub-
paragraph (c), directions have been issued for environmental protection by way of plantation,
protection of green areas, ponds, water bodies, etc., and promotion of the use of non-conventional
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energy sources, and in sub-paragraph (d), to make the general public aware of Government policies,
directions and Government Orders.

21. That the State Government of Uttar Pradesh issued Government Order No. 1428/8-8-2018-194
Comp./2001 dated 09.08.2018, issuing directions for effective control and prevention of
unauthorized colonies, wherein instructions have been issued to lodge FIRs and take stringent action
against illegal constructions, illegal colonies, their builders, and the officers/personnel who are guilty
of failure or involvement in preventing the same.

22. That the officers of the Jhansi Development Authority are acting in a manner contrary to the
dignity of their constitutional and administrative positions and are providing protection and
encouragement to illegal constructions. This directly amounts to violation of the provisions of the
Uttar Pradesh Urban Planning and Development Act, 1973, the Parks Land Protection Act, 1975 and
the Environment (Protection) Act, 1986, which is a serious punishable offence.

23. That widespread complaints of large-scale corruption have been received in relation to illegal
constructions on park land, wherein it has been clearly alleged that the officers of the Authority are
continuously assisting unauthorized constructions on green belts, sectoral parks and public land by
taking bribes for personal gain.

24. That the reply submitted by Respondent No. 9 before the Hon’ble Tribunal is false, misleading
and based on fabricated facts. An analysis of the said reply reveals that most of the facts stated
therein have no valid or authentic documentary basis, which clearly establishes that the reply is
defective from both moral and legal perspectives.

25. That administrative protection has been provided for illegal constructions on land reserved for
parks, green areas and public places in the Jhansi Master Plan. Despite the orders of the Hon’ble
Supreme Court, Hon’ble High Court and Hon’ble NGT, and the relevant Government Orders, the
Jhansi Development Authority has failed to take concrete action and has directly or indirectly
provided protection to the offenders.

26. That illegal constructions and tree felling have taken place in blatant violation of the documents,
Master Plan, orders and environmental laws submitted by the Applicant, and the officers of the
Jhansi Development Authority (Respondent No. 9), due to personal interest and corruption, have
attempted to conceal the same.

27. That large-scale environmental degradation is being carried out on the hill/green area land
reserved for the Sectoral Park in the Jhansi Master Plan, in connivance with the officers of the Jhansi
Administration and the Jhansi Development Authority. Hundreds of trees and the natural hill are
being cut, and unauthorized and illegal constructions in the form of nursing homes, pathology
centers, medical stores, commercial establishments and residential buildings are being raised,
thereby causing severe adverse impact on the environment, green balance and ecological system of
the area.

Since the aforesaid land is clearly reserved as a Sectoral Park/Green Belt in the Jhansi Master
Plan, any kind of commercial, institutional or residential construction thereon is not only contrary to
the existing land use regulations, but also clearly indicative of direct violation of the provisions of
the Uttar Pradesh Urban Planning and Development Act, 1973, the Parks Land Protection Act, 1975
and the Environment (Protection) Act, 1986.

28. That large-scale environmental degradation and illegal constructions are being carried out on the
hill/green area land reserved for the Sectoral Park in the Jhansi Master Plan in connivance with the
officers of the Jhansi Administration, Jhansi Municipal Corporation and Jhansi Development
Authority (JDA). The officers of the respondent Municipal Corporation and Development Authority,
with the intent to protect the said illegal constructions and to conceal the true facts, have deliberately
submitted false, fabricated and misleading replies, thereby not only wasting the valuable time of the
Hon’ble Tribunal but also making a clear attempt to mislead the judicial process.

The main points of the rejoinder dated 10.11.2025 (Document Nos. 458—
488) submitted on behalf of the Applicant, Dr. Ajay Kumar.
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1) SiaTaT ST 9, HiE forshe STTRERT T 3T qUid: ST, WIHe Td Hed &, (9§ a1
ATATTRISRLOT 2T THRTE i Tel 3T FoToTT oh EXaTor & o 3evd § aThaet fora T 2

2) SATeEA § A T Tl SARITT T AT T FRIER G foham T &, Selfer gt 3ATea
qLIATcH TS e8] fehdT 71|

3) few ST = Y fafer & detyy & gfdand) @ 9 1 FUT AU 2| IalIHRdr I8 § TR
A =mnfesRT 3R femie 30.07.2024 1 Aifew SR foRm R on, fSE st g
14.08.2024 =1 Tft gfcrafeat =pr Sfva foram mm|

4) & TS TEU/HEI0T ST T ST S 1 TR 33T €, AT TGUSH uTeh 1 Tq8 Hifersh
foraror (afesha s, e foraformer & @it weTet v STree # affd g

5) IS IR i Tem €& 1000M/1386 (9.5260 TFR) Afed 311 faawur fehie 1 3uctsy
& 3T IA No. 560/2025 # SfRh Ga STl Td 79 il 1 i germa fera w2

6) TSI UTeh G TEEISHT 2001 Te 2021 | faftrea strfard 2, K 39 78 S nerisH
2031 7 +ff rerere aria m &, f& T wftrandt wen 9 g de e & ufy g 2

7) FATersha O OT it ShrieTel 1 T T 7 3T 2| Ardieshar § dehel il hl Hem,
TETSl/ea™ o fomTer, AT W, Yeiicrs, Afssha ©R, AewReh Td AEET 3798
frmator, @it e e JDA AfReRifET i fucfiyra @ forg s @ R 59 dom vk |
TIY @ 7T HohelT 2

8) WERIISHT 2021 Te 2031 o a1 § TEUEH UTeh shi Rufd Tom &9 @ 2f3iq 7, fr@ afaaret
ST T TR fora T &, TRt oft e BT T )

9) et forehre SITTErehTuT SR SIS THTHT Uk 99§ ek THT doh hig ST QTR Tl
fora T o, forerer 3tay fAmioT et wReror fireTr ST foifreh Sterera! | sr= ot e gl
10) TS M6 o AT AT (16.01.2019 T 19.02.2020) T GAT Iecie foham T,
TS ST e/ siee sht EeRT el JeETse W SIS i, T Ue USRI forvmT

1 Toraor IucTser U, 3T THTOT T deahTet Ed Rt shraTel & & fdsr 9

11) OA No. 380/2018 & OA No. 114/2021 ¥ A= NGT gRT UTd AT T AT deh
ST e} forat 7T, S 1R ST U ST e TR sh &t 2l

12) 3 Yo AR s wd forsre stferfrmm, 1973 % Siarid ed wihdl sl STz ST
Tt fora T, SteIfer 3rarer fwior ek, e T Hied ST o TF AR 3TAsY 2

13) IFRERd F@-ar T Fdy i % foeg FIR T R wHrar dedl smaames
(09.08.2018) T ot gttt Tt ferarm

14) wriet fasma arfereor o 2Aferepieat ot srder famion o afsra diotaar wa ys=m o MK
A &, ST feara e areh/Ai siee sifH ox fmior s sht R1shrrd St &

15) 9Teh, BN &5 Ue Hreisieh s W 3y {0 ST e TR A ue fohre srfrem,
1973, WTeh {fH EET0T ST, 1975 qAT G0N ST AT, 1986 I TedeT Ieete
H

16) @ UTeh ¥ TR weTdl/aid & § o dur o wierefir s 2 w@ B, fed gfa
T, iRt o Te Seareed W R Tfiehet TTe g T 2

17)  fcrarrel SaferenTie g geT Ts yreh ST S AT Tishar i e foha 1w 2,
fored ATt =TT st SEHed wHY e g3l

18) =afed wa yalaRer TReqor i ¥ © Tdd Sie afufd/ e go o1 meq sifiant g, s
SUITh UL UTeh SR UETE o el Tohel, GO/ HEAT, S AT, et FHwforeraia,
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1) That the reply submitted by Respondent No. 9, Jhansi Development Authority, is
wholly false, misleading and fabricated, and has been filed with the intent to mislead

the Hon’ble Tribunal and to provide protection to illegal constructions.

2) That all the allegations raised in the Application have been denied in a general and
baseless manner, whereas relevant records, Government Orders, Master Plans and
photographs have been annexed with the Original Application, which have not been

factually rebutted by the Respondents.

3) That the statement of Respondent No. 9 regarding the date of issuance of notice is
false. In fact, the Hon’ble Tribunal issued notice on 30.07.2024, which was served
upon all the Respondents by the Applicant on 14.08.2024.

4) That the allegation regarding non-disclosure of the area and Khasra/Survey numbers
is false, as the Application clearly describes the geographical location of the Sectoral

Park, namely the hill land adjoining the Medical College and Bundelkhand University.

5) That Khasra No. 1000M/1386 (area 9.5260 hectares) of Mouza Pichhor along with
other details are available on record, and additional Khasra numbers and illegal
constructions have also been disclosed in IA No. 560/2025.

6) That the Sectoral Park is duly reserved in the Jhansi Master Plan 2001 and 2021,
and has also been shown as such in the new Jhansi Master Plan 2031, which stands

confirmed from the maps annexed by Respondent No. 9 itself.

7) That the claim of taking prompt action against unauthorized constructions is
completely false. In reality, large-scale felling of hundreds of trees, destruction of the
hill/slope, and illegal constructions in the form of nursing homes, pathology centres,
medical stores, commercial establishments and residential buildings are being carried
out in connivance with the officers of the Jhansi Administration and JDA, which is

clearly evident from the annexed photographs.

8) That the location of the Sectoral Park is clearly depicted in the maps of the Master
Plan 2021 and 2031, which has also been admitted by the Respondent, yet the material

facts have been concealed.

9) That the Jhansi Development Authority deliberately failed to file its reply for a
period of more than about one year, thereby providing protection to illegal

constructions and attempting to evade legal accountability.

10) That there has been an open violation of the mandatory Government Orders dated
16.01.2019 and 19.02.2020, which categorically directed uploading of Khasra lists of

reserved parks/green belts on the website, providing details to the Stamp and
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Registration Department, and conducting immediate surveys and taking action against

illegal constructions.

11) That the orders passed by the Hon’ble NGT in OA No. 380/2018 and OA No.
114/2021 have not been complied with till date, which reflects serious contempt and

administrative negligence.

12) That the powers conferred under the Uttar Pradesh Urban Planning and
Development Act, 1973 have been deliberately not exercised, despite the availability

of clear powers to stop, remove and seal illegal constructions.

13) That the Government Order dated 09.08.2018 relating to lodging of FIRs and
taking stringent action against unauthorized colonies and illegal constructions has also

not been complied with.

14) That there are serious allegations of active involvement and corruption on the part
of the officers of the Jhansi Development Authority in illegal constructions, including

complaints of taking bribes and facilitating constructions on park/green belt land.

15) That illegal constructions on parks, green areas and public land constitute a direct
violation of the Uttar Pradesh Urban Planning and Development Act, 1973, the Parks
Land Protection Act, 1975 and the Environment (Protection) Act, 1986.

16) That large-scale environmental degradation is taking place in the hill/green area
reserved for the Sectoral Park, causing serious adverse impact on green balance, the

ecological system and public health.

17) That by submitting false and misleading replies, the Respondent officers have
misled the judicial process, resulting in wastage of the valuable time of the Hon’ble
Tribunal.

18) That in the interest of justice and environmental protection, constitution of an
independent inquiry committee/inspection team is imperative to conduct a scientific
and objective assessment of the total area of the aforesaid Sectoral Park and hill,
Khasra/Gata numbers, illegal constructions, guilty builders, responsible officers,
environmental degradation and restorative compensation, and to submit its report

accordingly.

78 o STqaETToT WA 1, 3, 4, 8, 9 W 10 ST S&qd 3K H oY T e 31q0, TR,
I, TG T e €, ISva 3AToash quid: STE1eh hLdT 8| 3t e 1 df e
gret @ gufdfa & 3t 7 & faftres weidt w @ 3ad €, S AR =mEfiesr gy ot
FEteR T forT ST I €

13. That the statements made in the reply submitted by Respondent Nos. 1, 3, 4, 8, 9
and 10 are incomplete, baseless, false, fabricated and misleading, which are wholly

denied by the Applicant. The said statements are neither supported by documentary
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evidence nor do they stand the test of law, and therefore are liable to be rejected by the
Hon’ble Tribunal.

78 foh Wfqaet SeAr 7 o 10 sl HIA Teflehld, T AR SET § A1l g
JTUTh TEUER UTeh U URTS! i T aqe # T ueTet i i FieH, Jail % Y HeH
T AfqsrHoT qor Ay Fmior nfafefer 1 demer fomm ST w@T 21 S skt fafa
WA =ATATIROT o GHET FHfod &9 8 TEd i 8 I8 AT STaeeh Ta =Arifed 8 foh
SUTh TEUSI UTeh U RSl AfH W foremr stfshuun s ste il st gg=, geare
TS GIeh Faequl o Tofq e Tards dgh afuta/foreres wfffa o1 e fema sy

14. That the acts of tacit approval, participation, and protection by Respondents No. 7
and 10 have facilitated the continued encroachment and illegal constructions on the
above-mentioned Prakhandiya Park and hilly land by land mafias, including ongoing
cutting of hilly land and illegal felling of trees. In order to present the actual situation
accurately before this Hon’ble Tribunal, it is both necessary and just that an
independent Joint Committee/Expert Committee be constituted for the
identification, verification, and comprehensive survey of the encroachments and illegal

constructions existing on the said Prakhandiya Park and hilly land.

a5 wfufd qat sraed, Sfae, aafiee ST o SR Sfqanfedl & ToqauEABAH
qREfie s U, TsTea Safveral, i, S 78rIsHT-2001, 2021 T 2031 % S/
AT, TTET AT AT Tehell o ST Tl frerr, €iniehT ue doiaror s areafass e
i1 faRer ®U aufd SO FRERT & ATYR W foa, TeaTesh Td SEdTes-aH
AT IS AT =TI o THeT Sd il

15. That the said Committee shall, after examining the original application, replies,
additional submissions, and the replies/affidavits of the Respondents, conduct on-site
inspection, demarcation, and survey in accordance with the revenue records, khatauni,
and the approved Zonal/Sajra Maps, Gata numbers, and area as per Jhansi Master
Plans — 2001, 2021, and 2031, so as to ascertain the actual position on the ground. The
Committee shall, based on its proceedings, submit a detailed, factual, and document-

supported compliance report before this Hon’ble Tribunal.

(SITeiT)

Hd: 3udeh ae, aRikufaal v s il & AT §, A AR §
Tt 1T & o

. 3o g1 T 59 SATdRE eI (Additional Submission) T $8H Ffoid qeai Tef
T A SATMCTE/Y HTeT shl WHAI ~ATTTEIeh0T o STTeid UX T80T i 3hi T il

. NfdaTedl g YiNa 319U, qeAEH, 3TH, FTed Ud YTHe TIaUEasATl &l 399
WA §U, T TeR0T Seeor ot forfer o el S1qurerd o fed # Swiw 90 7 9 8 o 3ewd <l qfd
T SWIh Tads Gk dufa/forias |l o e AR deiferd faeqa stumer faid el
T T AT TTRA L i HT
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T, JUT AT, TATIROT G0 Tl ST HehTT shl T&T o g & AT =ITATferemor St 317
3TTeRT/aeT IfIa, ARG Ud SATavash 9w, T i ohl T

Tk 10 SATAEeh W ATART ATHRT T

(Prayer)

In view of the facts, circumstances, and the documents presented herein, the

Applicant respectfully prays before this Hon’ble Tribunal as follows:

a. That this additional submission filed by the Applicant, along with all the facts stated
herein and the annexed documents/visual evidence, may kindly be taken on record by
this Hon’ble Tribunal.

b. That the incomplete, factually incorrect, false, fabricated, and misleading
replies/affidavits submitted by the Respondents may be deemed illegal, and in the
interest of environmental protection and effective enforcement of law, this Hon’ble
Tribunal may be pleased to constitute the above-mentioned independent Joint
Committee/Expert Committee for the purposes stated in paragraphs 7 and 8 above, and

direct the submission of the detailed compliance report thereon.

c. That this Hon’ble Tribunal may be pleased to pass such other orders/directions as it
may deem fit, just, and necessary in the interest of justice, environmental protection,

and conservation of water bodies.

The Applicant shall, as always, remain ever grateful to this Hon’ble Tribunal.

feir 17.01.2026
ICECD

VR kil 3
(| #&T)
framefi- 32, Ae=rIS, T ShiddTe,
e i, ST gewT 284002
3-0a- bhanusahayjhs@gmail.com
AT, 9415588500
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